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%o should vecord here cur tribute to those STATUTORY RESOLUTION RE:

mony the shore workers and the floating
the Jaysnti Shipping Company,
management of the Shipping Cor-
who have cnabled us to achieve
these results,

I agsin ropeat my compliments to them
#snd I commend this motion to the House.

MR, CHAIRMAN : The question is:~

“Thaet the Bill to provide for the acquisi-
flont of the shares of the Jayanti Ship-
ping Company Limited in order to
serve better the shipping needs of the
nation and to facihtate the promotion
and development, in the interests of
the general public, of national shipping
and for matters connected therewith
or incidental thereto, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN : There are no

smendments to the clauses; so, I shall put
all fhe clauses together to the vote of the
House. The question is:—

*That clavses 2 to 18, the Schedule, Clavss
1, the Epacting Formula and the
Title stand part of the Bill *'

The motion was adopted.

Clauses 2 1o 18, the Schedule, Clause 1,
the Enacting Formula and the Title were
{added to the Bil.

SHR1 RAT BAHADUR : Sir, I move:-
“Timt the Bill be passed
MR. CHAIRMAN ; The question s:
“Toat the Bill be passed.”

The milon was adopted.

jer

PROCLAMATION IN RESPECT OF
THE STATE OF GUJARAT

MR, CHAIRMAN : The House will
now take up item No. §.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H, MOHSIN) : Mr. Chairman,
Sir, on behalf of Shri K.C. Pant, I beg
to move :

““That this House approves the conti-
nuance 1n force of the Proclamation
msued by the President on the 13th
May, 1971, under article 356 of the
Constitution, in relation to the
State of Guarat, for a further
period of six months with effect
from the 2ist December 1971

The House may be aware that the
Proclamation was issued in relation to the
State of Gujarat under article 356 of the
Constitution on 13th May, 1971. The Rajya
Sabba approved the Proclamation on 31st
May, 1971 and the Lok Sabha approved
the same on the 21st June, 1971, The Pro-
clamation 15 1n force upto 20th December,
1971, The House may be aware that
the Election Commussion had taken inten-
sive revision of the electoral rolls in almost
all the States and even in Gujarat and they
have completed it only recently, Now,
a special revision in regard to four Amem-
bly coustituencies has besn taken up and
that 1s also about to be compieted in 2
very short time.

As the House is aware, the Election
Commugion has agnounced that the
elections may be held in the third week of
February. So, the Government propose
to hold eclections along with other Siafes
m Gujarat also,

SHRI KS. CHAVYDA : m‘m
is Emergoncy.



to reconsider the décision. At presest,
thisis the decision of the Election Commi-
ssion. The Government has decided to
hold elections in February if the Emergency
is concluded earlier.

So, I have to come before the House for
the extension of the Proclamation beyond
20th December, 1971. I hope the House
will approve this Resolution.

MR CHAIRMAN :
moved :

“That this House approves the con-
tinuance in force of the Proclamation
issued by the President on the 13th
May, 1971, under article 356 of
the Constitution, in relation to the
Siate of Gujarat, for a further period
of six months with effect from the 21st
Decomber, 1971."

Resolution—

SHRI K.S. CHAVDA (Patan ) : Mr.
Chairman, Sir, during the President’s
Rule, the Government machinery has been
ulilised to strengthen the ruling Congress
in Gujarat. One of thc examples is the
foundation-stone  laying ceremony &t
Dharoi on 2ist November by Shrimati
Indira Gandhi, the Prime Minister of
Indis.

The estimated expenditure of the Dharoi
project isabout Rs. 18 crores and one-third
of that expenditure is going to be met by
the Municipal Corporation. of Ahmeda-
bad. When Shrimati Indire Gandhbi
landed at Ahmedabad, especially the
Ruling Congress President, Shri Rathu-
thai Adsni, was asked to accompany
her ant take part in the cerémony but
the partner in the whole project, Shri
Narottam Zaveri, the Mayar of Ahmeda-
bad Municipal Corporation was not
aBowed tosit with ber in the helicopter.
This function wap entirely st the eost of
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the Government. It was not a Ruling
Congress  function and, therefore, the
Government should be shove Party politic
(Unterruptions) ,
I have just cited an example, K has
appeared in the Pressand itisa fact. You
cannot deay it.

DR. KAILAS (Bombay South) : But
it has pothing to do with the maiter
before  us,

SHRI K.S. CHAVDA :' WhatI waat
to point out is that if there had not been
President’s rule, it would not have happen-
ed. Itis because of the President’s rule
that this has happened.

I would give you only one more exam-
ple. Recently, there is 8 move for transfer
of some of the villages from Mechssaa
District to the Gandhi Nagar District.
Why ? Because the Rullng Congtess is
in minority in the Mehsana District Pan-
chayat and the President of the Mehsana
Panchayat is from Cong. (0). There-
fore, they say that if some of the
villages of the Mehsana District are
transferred to Gandhi Nagar District,
thenthe Ruling Congress may get majority
in the Mechsana District Panchayat. But
this move is opposed by the Presideat of
the Mechsana District Panchayat in his
recent represeptation to the Government
of Gujarat. 1 would ask the Minister to
assure the House that no transfer of
villages from onpe district to anothet will
take place during President’s rule in Gujarat
« . « .(Interruptions)

SHRI R.S. PANDEY (Rajnand-
gaon): He was quite & hefly and stout
gentleman, Only two persons could be
accommodated in the helicopter. So, he
was left owt,

SHRI X.S. CHAVDA : Wiy was
the President of the Ruling Coggries was
allowed to sif there 7 He has nothing o
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DR JIVRA) MEHTA (Amral) : [
wish to deal with only one or iwo points.

One 15 the cnticism made by Shry Chavds
about the Mayor of Ahmﬁqbad not having

project for which the Ahmedabad Misu-
cipal Corporation of Ahmedabad was to
bear a substantial part of the expenpes.
As is well known, the Prime Minisier's
programme 18 drawn yp beforshand, ¥ the
Mayor of Abmedabad had expaeseed §
deure to go along with her on the halionps
ter ¢ inaugurase the progect and bad ngfie
fide it in time, he would have been talen



trict and it was also intended to take some
more later. Really, the action that has
been proposed tobe done or that was done
is a corollary to what was done before.

That is all I have to say. I support
the resolution.

SHRI R.S, PANDEY (Rajnand-
gaon) : Sm, since the Presudent’s rule
s goingto be extended in Gujarat, 1 would
like to suggest that austerity has got to
be observed and this is just the time when
#t is all the more important

16.46 hrs.

{MR. SeeAxer in the Chair]

Austerity has got {o be observed and al.
this paraphernalia of Governor, dinner,
peception, seminar, mauguration all these
must be cancelled. If you cancel them,
you will save money. Austerity must be
observed, and a sort of atmosphere has
got 10 Be created when we are seriously
engaged in facing the challenge which we
have to face for the sake of the country and
for the sake of sovereignty.

This s applicable to all the Governors,
whosoever is the Governor and whatever
be the State They must realise the
seriousness, and they must observe aus-
tefiity, and must curtail the expenses and
their  paraphernalise—motor<ar, petrol,
dinner, lunch, this end that. The amount
has got to be curtailed, and simplicity has
1 be followed and accepied by the Gover-
nurs. This is the only bumble observation
that T winted to make in this connection.

DECEMBER 4, {971
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SHRI F.H. MOHSIN : Mr, Spealer,
Sir, ] am very much thankful to the Menbeds
of the House for the umanimous support
for the expension of President's tulo—
(Iterreption)—the almost unaninous su-
pport fw'mmndm%
rule in Gumrat. Some Members have
made good suggestions. Those who are
sitting opposite also have given some
useful suggestions to be carried out by the
Governors during the President’s rule
They have pointed out what has to be
done and what 1s not fo be done. The
suggestion that came from the Congress
(0) Member has already been replied to
by Dr. Jivraj Mehta. I do not want to
go into it further.

Some of the suggestions which were made
are very mmportant and are quite useful,
but they do not pertam to the resolution
that 1s before the House. Itis quite me-
cessary that we have to observe austerity
and see that the prices of essential commo-
dities do not nmise. This 18 the malady
almost inallthe States, I think the Defence
of India Bill which we have already passed
will now take care to see that the prices of
essential commodities do not further rise,
and also there will be no hoarding.

MR, SPEAKER : The proclamation
perhaps may include everytinng ! Fvery-
thing wall go all nght !

SHRI F. H, MOHSIN: Sir, 1n this con-
nection, I must thank Mr, R S Pandey
who has given some useful suggestions.
They must be followed not only by the
Governors but by one and all. It is really
very impostant that st the time of the
emergency we should take steps to mamtam
austerity m almost svery field, The House
may be aware that already the Govern-
ment have constituied a Committeo 10
cossider the ways and means of cutling
down expenditure, while maintaming the
standard in the Bhaven asd
in the Raj Bhavans. A comumities hes
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cortiin Rej Bhawgms, ¥t i3 to submit its
report within a fow wonths, ..(Ewerruptions.)
As rogards aysterity in other fieide I appeal
to the Members also; austerity is required
not only in Raj Bhavans and the Rashtra-
pati Bhavan but everywhere.

AN HON. MEMBER: Even in surrender
of the salary.

SHRI F. H. MOHSIN: To that effect
we have already given a lead. Ministers
have already surrendered tem per cent of
their salaries and the Deputy Ministers,
five per cent towards Bangla Desh fund.
We did not lag behind. ...

MR. SPEAKER: Do not commit your-
self too much.

SHRI F. H. MOHSIN: Mr, ‘Sarjoo
Pandey said that the Governor should be
changed. I do not think that the Gover-
nor 1s acting on the advice of Congress
(O) as he said. We expect that all decisions
should be taken by the Governors in the
best interest of the admimistration of the
State. He should not discriminate bet-
ween parties and parties but go on doing
whatever he thinks to be in the best interest
of the State..(lnterruptions) 1 do not
know about the Guwarat Governor, If
he has done like that I would say that it
is ipcorrect to encourage one party and
discourage the other.

There was the point about the consulta-
tive committee. Though thc Government
wanted to call meetings of consultative
committees quite often, 1 was not possible
because the Prime Minister being the Home
Minister has to preside over such meetings
and she could not find time. Yet we have
been able to call meetings of all the States.
You are aware that four States are upder
the President’s rule and already one rouad
is over. We shall make efforts to see that
consltative comunittees meet quite often

Mhﬂ;

in Prnjab (Res;

snd consider loglalative meagures. I ghould
ioform Members ihat these commjtioss
are particularly inteaded to  comsider
legiplative measures though they are not
barred from discussing policy matters
in the interest of administration, Wheo-
ever such & need arises, efforts will be made
to call a consultstive mesting, I thigk
T have met all the points and I would appeal
to the House to accept the resolution.

MR. SPEAKER: The gquestion is:

‘mttlﬁaﬂmmtlamﬁ-
nuance in force of the Proclamation issued
by the President on the 13th May,
1971, under article 356 of the Constity-
tion, in relation to the State of Gujarat,
for a further period of six months with
effect from the 21st December, 1971."

The motion was adopted.

16.55 hrs.

STATUTORY RESOLUTION RE :
PROCLAMATION IN RESPECT OF
THE STATE OF PUNJAB

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): 1 beg to move:

“That this House approves the conti-
nuance in force of the Proclamation
dated the 15th June, 1971 in respect of
Punjab, issued under article 356 of the
Constitution by the President, for a
further period of six months with effect
from the Sth February, 1972."

This Resolution is the same as the one
which we have just passed. The Procdia-
mation under article 356 of the Constita-
tion in relation to the State of Punjab was
issued on 15th July, 1971, 1t was approved
by the Rajya Sabha on 22nd June, and the
Lok Sabha onm 5th August, 1971, In



